Re. need to amend

. Articles 341 and 342
[Shri Prithibi Majhil .

to amend Articles 341 and 342 of

Constitution of India.
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the

mend for inclusion of a caste or a tribe
in the list of Scheduled Castes and Sche-
duled Tribes. That means, some tribes or
- castes, whether migrated or original, are
always deprived of the privilege conferred
by the Constitution. That is to say, they
will never get justice unless the above-
mentioned Articles of the Constitution are

amended suitably because it ish the State !

Governments, in the real sense, which are
the sole authority in deciding the fate of
a tribe or a backward caste, those who

-are yet to be enlisted in the Scheduled
" Castes and Scheduled Tribes. Only if the
particular State Government desires, the
backward sections of its population will be
included as Scheduled Castes and Sche-
duled Tribes under the Constitution of
India, and not otherwise. In this context

I must point out how the tea garden

labour of Assam have been deprived of
their Constitutional privilege since the in- .

ception of Indian independence. 1 may
also point eut that these people who were
treated as Scheduled Castes and Scheduled
Tribes before 1947, were, after indepen-
dence, de-scheduled. These are basically
tribal people and they still preserve their
ethnic character. For more than 150 years
their forefathers were brought from places
like West Bengal, Bihar, Madhya Pradesh
and other parts of India during the British
regime and engaged in tea pantations in
Assam. But the that their
counterparts in other parts of India, as,
for example, West Bengal, Bihar, etc., are
enjoying the Constitutional privileges. In
Assam, in spite of their constant demand,
the -Assam Government is objecting to in-
clude these backward classes in the Sche-
duled Castes and Scheduled Tribes on the
ground that if these people are included
in the Scheduled Castes and Scheduled
Tribes, therr the political picture of Assam

mystery is
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Under this provi-
sion the State Government has to recom- |

of the Constitution 224

to include more Casles

will be jeopardized which is nothing but

a fiction and is not based on facts. It is

only a presumption based on vested in-

terests. Everyone can imagine the pre-

valence of illiteracy in this area. Qut of

the 55 lakh tea and ex-tea garden labour,

there are only "01 per cent educated per-

sons. This is a very serious matter. Not -
only in Assam, in most of the States such

kind of stepmotherly treatment is given to

certain backward classes of the population

throughout the country in spite of a cons-
tant demand for justice. I, therefore, urge

upon the Government through this Special

Mention to lift the area restriction by

amending Articles 341 and 342 of the

Constitution and let the Central Govern-

ment decide for inclusion and exclusion of

a caste or a tribe, because a tribal of Bihar

is a tribal not merely in Bihar but is a

tribal in any part of India, a particular

tribe in one State does not cease to be s¢

in other States; the tribe retains its charac-

ter in any State, Therefore, the Constitu-

tion should safeguard their interests any- _
where in India. Why should there be an)}'
Why should their fate be left
in the hands of the particular State Gov-
ernment 2 Why this area restriction ?
Why this discrimination under the Consti-
tution. Again and again I urge upon the
Constitutional provisions so that backward
Special Mention, to suitably amend the
Constitutional provisions so that backward
and migrant tribes do get justice.
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REFERENCE TO THE NEED TO

INCREASE THE PROCUREMENT OF
WHEAT AND RICE FROM PUNJAB
SARDAR JAGIJIT SINGH AURORA
(Punjab) : Madam Deputy Chairperson, I
rise to draw the attention of the Ministry
of Food and Civil Supplies to the follow-
ing factors. Large quantities of wheat
stocks pertaining to 1983-84, 1984-85 and
1985-86 are still lying stored with Punjab

restriction ?

State and its agencies and these stocks
amount to Rs. 900 crores. The Food
Corporation of India has started

moving
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its wheat stocks of 1986-87 while the State

agencies which are holding the stocks for
- the QGovernment of India have been left
with the old stocks. If the Food Corpo-
ration of India or the Government does
not take urgent steps to move the old
sbocks, apart from financial loss to the
" Siate, the valuable wheat sfocks would
deteriorate and will become unfit for hu-
. man consumption which this country can
il afford.. Now, there had been times
when the State of Punjab had been asked
to take up the procurement of wheat and
- tice on behalf of the Central Government
on a po-profit-no-loss basis. But, because
of the accumulation of the stocks and not
clearing them expeditiously, the State has
suffered in the last twenty years a loss of
Ra. 213 crores. Now this appears to the al-
most a habit of the Food Corporation of
- India not to take over the stocks in time
and move them out of Punjab. There are.
I think, arrangements with the UP Gov.
ernment to the effect that stocks are takep
over by the FCI in situ straight away and

then it becomes the responsibility of the |

Food Corporation of India to see as to
how to store them, how to move them or
what to do with them. It is therefore
my request that the Food Corporation of
Todla working in the Punjab State should
be streamlined and rationalised. Thank
yoo, Madam. ) )
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